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IN THE CENTRAL ADMINISTRATIVE TRIBUNAL : HYDERABAD BENCH

AT HYDERABAD

0,A. 357/94. Dt. of Decid on

Smt. Valle pi Ramanamma «s Applicant.

1. Ynion of India, rep. by its
Gengpal Nanager, SC Rly,
Secundsrabad.

SCiﬁiy, Sscunderabdd.,

3. The Divisional Railway Manager,
SC Rly, Vijayawada. .. Responden ts.

Counsel for the Applicant Mra?ﬂpadma
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CORAM:

THE HON'BLE SHRI A.V. HARIDASAN : MEMBER (JUDL.)
THE HON'BLE SHR A.B. GORTHI : MEMBER(ADMN.)
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0.A.No,357/94
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( As per Hon'bla Sri A.V, Haridasan, Member(J) )

The applicant’s husband who commenced his caraer
. A
as casual labour on 5=8=71 andfhadllgcquired temporary
. i, TR D
status v,e.f. 1=1=84 yas ng;g@ﬁ}%gadically unfit for

holding any post in the Railways as he was: suffar;ng
from Leprosy. ivr uo rwew ..

N hag “"' - =fflieted
by the dceaﬁﬂuk disesase he would havgﬁan opportunity

to be under regular services in the Ralluays and would

have maintainad his family., As no altarna&{jﬁ}amploy-

mant could bb'giuan to the applicant's husband, on his
dischargs tne asppe----. :

- eea amalnvmant
assxstanca as tha family did not have any other mBans
to survive. Ths raprssentation was foruardad to the
higher authorities, but it was ro jected on the ground\

- | that the applicant’s husband beingrofly ajtemporary
statuahq}7casual mazdoor the applicant was not entitled
fu:_compasszongte appointment. Aggrievad by thé”ﬂzggr
the applicantcﬂﬁéjfilad this application. It has been
allegad in the application that with the discharge of
the applicant's husband from gservice and he being

afflicted by a dreadful disease, @h@fahily has been

drivan to axtrame povarty and as there is nuthxng to

s <)

fall back upon % _:xtha applicant is Plnding

it extrsmely hard tc pull on day-to-day life. Thare-

fore the applicant has prayed that a diraction be given
\M—d . .
ania to give her an appointmant on compa-
ssionate ground so thatshe LTT . )
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2. The application is opposed by the respondents. Ue
heapd Smt. V. Padma, learnad counssl forthe applicant and
sri V., Bhimanna, learned ‘8ddl, Central Government standing

counssl for the regspondsnts,

Je We are awars 0of the ract'that the Suprems Court
has in Auditor General of India U/S Ananta Rajeswar Rao

1904 scc (L&S) SO0 held that compassicnate appaintmant
cah be justified only in cases where an employes dieg in

harnese leaving tha family in indigent circumstances gnd
without any earning mamber. Accurding to the dictum any
order granting compassionate appointment in other casss would

n@Pand tha nrauiainna nf Acrt. 16 of the Constitutiom.
Therefore, the applicaent is not, as a matter of right, entitled

to claim employment agsistance under the gcheme for compassionate

appointment. However, we notice that though not by desth, but

- by a dreadful disease to the bread winner of the family has

been deprived of his means of garning bread and that ths
ramily had been driven to extreme aconobmlc Q1SIress. in

the instant case, the disease of the applicant’'s husband is
worse than death. This peculiar aspsct of ths case mékss at
distinct Prom ordinary csses of medicael invalidation, Bgaring
in mind this peculiar factu:s bshind the caa8s, and'tha pathetic
8ondition of the indigent family, we are of the visw that ﬁha
railuay administration has to takg a sympathetic visw in the
matter to hslpg the applicant by providing her with soms
gmployment so that,sﬁe can look out the family, and support
her hushand who has rendered service to the Railway admini s-

e L imm ila malba it nloas that_ thia nbsarvation of ours is

not to be treatad as a detraction from the ruling of the
Hon'bls Supr ems Court and that this is made taking into

consideration the peculiar gircumstances of the cases
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4, In the result, the application is admittsd and
disposad of with a direction to the respondents to
consider tha ggge of thé.applicant for grant of some
@mploymant asgsistance to her in‘uhateuer capacity she

is suited, within a psriod o three months from ths dats

of mention of this order, bearing in mind the observatiocns

made above, and to give her such employment within that
vamra &5 ONE 13 round DthBI‘MiSB I'Iot inaligibleb

J‘(—?? /i*
' (A.B. Goljf ""'Bl'ﬂ.uaf ijdlo)h

Dated : 2nd August, 1994.
(Dictated in Open Court)

kmy/spr. |
i‘ja‘vﬂﬂfqtr
“NEu,
Dy.Registrar{Judl)

1.'#g 70 General Manager, Seuth Central Railways,Unien of
7 T India, Secunderabad,

2, The Chief Persennel Officer, South Central Railways,
Secuniersbad,

4, One copy te Mré?Paﬂma,Aﬂvocate 198-5,8,1,Colony,New Bakaram,
Hyderabad-380,

5., One cepy te Me,V.Bhimanna,Addl,0GSC,CAT,Hyderabad,

6. One cepy te lLibrary,CAT,Hyderabad.

t

7. One cepy km Spare,
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CIN THE CENTRAL RDP’IINISTRF\TIUE‘f‘FEIBUNF\L
HYDERABAD BENCH HYDERABAD

AND

THE HON'BLE MR.ALB.GORTHI : MEMBER(A)

D-ﬁi;ed: CQQ?L(L/ : |

ORDER/AIUDGMENT,
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T LN, (Lo %)

oand Interim Dirsctlons

Tirpesad of with direstions.
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- Dismissed\as Withdraun, . :
‘Jismissad for Default. - ‘
Rejected/ﬂrdu od. -

No o-der os to costs. -/
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